BEFORE THE NATIONAL GREEN TRIBUNAL AT CHENNAI

Application No. 58 of 2025

BETWEEN

G.Chidambaram, S/o.Gurunathan,

No0.3/22, Muthuramalingam Street,
Melaputhaneri, Tirunelveli-627351.
8608617967 —
maharajal47@gmail.com

AND

1. The State of Tamilnadu,
Represented by
The Principal Chief Secretary to Govt of Tamilnaduy,
Secretariat,

Chennai- 600 006.

Email: cs@tn.gov.in
and 6 others
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It is certified that all the documents contained in the above typed set

of papers are true copies
Dated at Chennai on this the 34 day of July 2025 9& '
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Notice.N0.3/2023 Date:17.07.2023

Tirunelveli Municipal Corporation
According to the Environmental Protection Act 1986, the Solid Waste

Management Rules 2016 and
(Under the Medical Waste Management Rules 2016)

Penalties to be imposed
Attachments:

1) Health Inspector (M) Health Officer, Melapalayam Zone
Report date: 17.07.2023.

2) Commissioner's Order Date: 17,07.2023

Skt

It is hereby informed to you that your hospital in the name of NIMS Multi
Speciality Hospital operating at 56/E1, Perumalpuram, STC College Road,
Melapalayam Zone, Tirunelveli Corporation, has collected medical waste
from your hospital and burnt it in a manner that causes foul smell and has
caused pollution to the environment contrary to the above rules, thereby
causing inconvenience to the public and causing inconvenience to the public.
Your hospital is hereby fined Rs. 1,00,000/- (Rupees One Lakh Only). You are
further advised to submit a written explanation for the above actions to the
Commissioner within 7 days of receipt of this notice.

Please also be aware that if this happens again, action will be taken against
your hospital in accordance with the above legal provisions.

S/D
17.07.2023
Municipal Welfare Officer
Tirunelveli Corporation

Copy to:-
Medical Officer, NIMS Multi-Specialty Hospital,

56/E1. STC College Road, Perumalpuram, Melapalayam Zone,
Tirunelveli Corporation,




Item No.05:-
BEFORE THE NATIQN AL GREEN TRIBUNAL

(Through Vigeo Conference)
Original A lication No.274 of 2024 (SZ

IN THE MATTER OF:

Tribunal on its own motion Suo Motu
based on the news item published in
Dinamalar, Chennai Edition dated
25.09.2024 titled, “Dumping of 05 tons of
medical waste in Pallavaram Eri”.

- With

The Chief Secretary to 9’&n of Tamil Na&%l;‘
Chennai and Ors.
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Date of hearing: 17.10.20

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER
HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Suo Motu.

For Respondent(s): Dr. D. Shanmuganathan for R1 to R3 & R7.
Mr. S. Sai Sathya Jith for R4.
Ms. Saranya represented
Mr. P. Suman for R5.
Mr. Purushothaman represented
Mr. P. Srinivas for R8.
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1, The EEky N e Tambaram City Municipal
Corporation [Respon€ett o3

'S filed, wherein it is stated that
No5 and 6 w

Respondents

(Rupees Five Lakhs onl) j
g the biom

€re Jous
® levied with fine of Rs.5,00,000/-
Sa
Penalty for their illegal disposal of

: di
waste, includin @l waste in open place.

wing the
2. Admittig T Same, tho 5w o0 e Respondents

have immediately Paid_ ,the *d amount, which is evidenced by
the receipts filed by“_the Tambamm City Municipal Corporation
along with tﬁe report.
|

3, The ld?@d;QUMel apf:‘:earing for the TNPCB would
state that they h&ﬂgfflﬁgdy iSSUeClEI ?litig show cause notices under
the Water (prev&&d%and‘ Fontrof of Pallution) Act, 1974 and Air
(Prevention and &Q@@f Polluugn} Act, 1981.

4. Let the TNPC]f3 conduct the enquiry and bring it to a
logical conclusion and 31§0 assess the damages caused to the

environment and file 2 d]f-‘tailed report in this regard. Let the
TNPCB also mention thé tie-up facility for disposing of the
biomedical waste WIth thT approved agencies and also mention
for how long the 5% and
rules.

6% Respondents are not following the

s Today, Ms. Saranya representing Mr. P. Suman, the
learned counsel underta[kes to file vakalat on behalf of
Respondent No.5. 4
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Post the Matte, E‘:‘.__ﬁ’.lz 2024.
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Sm‘l‘- Jjus

6.

tice Pushpa Sathyanarayana, ™M

Sd/-
Dr. Satyagopal Korlapati, EM

O.A. No.274/2024 (SZ)
17t October, 2024. Mn.
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Supplementg_y List
Item No.01:

——— T

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No.312 of 2024(SZ)

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU
based on the news item in The New Indian
Express, Chennai Edition dt: 17.12.2024,

titled “Kerala’s Medical waste dumped in
Nellai Villages”.

With

b Y
The Principal Secretary% Government o Tﬁ’mﬂ Nadu,
Department of Enviroﬁﬁine@t,' Climate Change and Forests,

Chennaiand Ors. ¥ ¢ :I’: $ J

A &by
W b ey rapo g be
Yy i > i ...Respondent(s)
Date of hearing: 19.12.2024.

CORAM:

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER
HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Suo Motu.

For Respondent(s): Dr. D. Shanmuganathan for R1 & R2.
Mr. S. Sai Sathya Jith for R3.
Mr. G. Vignesh represented
Mr. E K. Kumaresan for R4 & R5.
Mrs, V K. Rema Smrithi for R6.
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Supplementary List

ORDER

L Cognizance was taken in this matter Suo Motu
by this Bench based on the newspaper report all of the Tamil
and English Dailies viz., The New Indian Express’, ‘The

Times of India’ and in the vernacular dailies viz., ‘The Hindu’
and ‘Dinamalar’ dated 18.12.2024.

2. The issue relates to the unidentified miscreants
who had dumped the biomedical, food, plastics and other
wastes brought from Kerala in Kodaganallur and Palavoor

Villages. It is also stated that two cases were registered by
Suthamalli Police.

3. The g@tures pu’ti‘h‘%qed in these newspapers
show that ther&are heaps of bibmedical waste inside the
forest area, wh@h wotld pose a;na)solute danger not only to
the animals bﬁﬁ eVen Lthosg&ﬁvho are living inside the
forest. ﬂ§” m meZ %

4.  Considering the gravity of the issue, let notice be
issued to all the respondents through the Tribunal.

S. Today, the learned counsel Dr. D.
Shanmuganathan accepts notice on behalf of Respondents
No.1 & 2, Mr. S. Sai Sathya Jith accepts notice on behalf of
Respondent No.3, Mr. G. Vignesh representing Mr. E.K.
Kumaresan accepts notice on behalf of Respondents No.4 &
5 and Mrs. V.K. Rema Smrithi accepts notice on behalf of
Respondents No.6.

Page2of 5



Supplementary List

10. However, the learned counsel appearing for the
State of Tamil Nadu submitted that the Revenue Department
had asked them not to touch it, as it is a recurring incident
and he insisted that it is the responsibility of the
Government of Kerala, which admitted that these wastes are
dumped into Tamil Nadu carried from Kerala, to remove the

same and treat the same as per rules in vogue.

11. The learned counsel appearing for the Kerala
SPCB would submit that the dumping could have been by
unauthorized waste collectors from Kerala. Whoever it may
be, admittedly, the waste is being brought from Kerala and

dumped into Tamil Nadu.

& ‘ﬁ

12. Therg%ere it would ‘%&be appropriate for the
Government o&;Kérala to remov& the waste of all nature
ﬁn}ﬁ‘mth and either take it to

' f; muu‘
the State of Kera}a or arrgngé’ to get them treated in any

dumped mmde‘fj‘_ fai

authorized treatment facilities.

13. We are constrained to pass the said order, as in
the earlier incident, the Government of Tamil Nadu had
quickly removed the waste after segregation, incurring an
expenditure of about Rs.70,000/-, which is yet to be
reimbursed by the State of Kerala.

14. Therefore, we direct the State of Kerala and the
Kerala SPCB to take strict action to remove the waste
dumped within a period of 3 (three) days from the date of
this order and file their action taken report.

Page 4 of 5
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Supplementary List

6. In the meanwhile, the learned counsel appearing
for the Tamil Nadu Pollution Control Board (TNPCB) has
stated that they have already addressed the Chairperson -
Kerala State Pollution Control Board vide Letter dated
18.12.2024 to initiate necessary legal action against the
Regional Cancer Centre (RCC) - Trivandrum for the illegal
transportation and dumping of the mixed solid
waste/biomedical waste into the State of Tamil Nadu and
initiate legal action against M/s. The Leela Kovalam, which
is a hotel for illegal transportation and also to monitor the
border areas of Kerala and Tamil Nadu by the Police
Department and Transport Department to prevent any

future illegal transportation of the waste and dumping it into

the State of Tamil Nadu.
& : )
w

7. As tbﬁ M f s. The Lee?iél(ovalam A Raviz Hotel,
Beach Road, Eév&lam Tthuvlmwlthapuram Kerala — 695

527 is a necessg;_g party tuighg proceeding, we Suo Motu
implead them as a:ﬁdﬁonalﬂespondent No.9.

8.  Let the notice be issued to the newly added
Respondent No.9 through the Tribunal. The Registry is
directed to carry out the amendment in the cause title.

9. The letter cited supra has further stated that
already the Block Development Officer - Pappakudi and the
Tamil Nadu. Pollution Control Board have taken steps to
remove the mixed solid waste and the unused syringes

through the Common Biomedical Waste Treatment Facility
in Tirunelveli District.

Page 3 of 5
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15. Let the matter be listed on 23.12.2024.

Sdf
Smt. Justice Pushpa Sathyanarayana, J]M

Sd/-
Dr. Satyagopal Korlapati, EM

0.A. No.312/2024(S2)
19t December, 2024. AD.
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. MATI . ED INVESTIGATION FORM-|
Wgg, o oIIBOE INTEGRAT
(Undg, Steqiag 173 BNSS)
. TIRUNELVELl  pg MEDIc _
I. District: CITY C(]I,LEGF Vir 2025 FIR No. 23 Date:
e L 1B SMEUE Bleneuuy 6 . 5.9 6Te007 [BITeIT
Act(s) &FLLLb Sections rfley&eir
2. THE BHARATIYA NYAYA SANHITA (BNS), 2023 o]
THE BHARATTYA NYAYA SANHITA (BNS), 2023 " -
3. . TUESDAY Date From.
(@) Occurrence of Offence Day: rom; 3$.02.2025 " Date To: ¥
SHD Flapay Brsr BIET Wgsey BrTeT Quenty
Time Period: On Time From; 1400 Hira.... Time To: b
e & CHUWL g, 3o
% Lju 34. = ) p 0204 L B GBI auemy
b} tufbrmation renchved at PS. R 2005 19:00Hrs  (c) General Diary Reference: Entry Nof(s)
Sraue PlaowwsHns SmIh ounE B vk
" . 5 B @milsiev u
S0 RL_5S HeT e su‘u?!ﬂ Sy
4. Type of Information: WRITTEN Time - y
SEauedler aiens . CHrih
5. Place of Occurrence: (a) Direction and Distance fom PS; o o 00 Beat Number: BEATI
SHD BlspailLid (3) ST :
BleneuwsH eflmba! ereuaieTal STTLALD, WENDE HMau6) erewar
6155 en FWLD .
(b) Address:  TVMCH LOGSSIQUDT QSTTESS6 g | | SR
waafl bl \
(c) In case, outside limit of this Police Station,then the Name of pg, - i District: -
BIEE M6 Flaneul ae0eneSELILITED KL g -
LomedL LD

QmEEW0Tuidar oibplensuie, 2AbS SIT.H) Quwy

6. Complainant/Informant (a) Name: MARISANKAR (¢) Date/Year of Birth: - (d) Nationality: INDIA
ShowenpuilLmemy / . \ i . .
BEQO SHSaT QLT e / mb&S vt BITL 19 60TLO
(b).Father's/Husband's Name: S gz
Bhens / semralf QW
(e).Passport No. Date of Issue: Place of Issue:
QauaflBrL 6 sLaFFL @ i . upRISLILL L
e QULNMRISLILL L [BITeT @Lib
(f). Occupation: =
Qzmbled
) JION SECARATORY, NAM THAMILAN KATCHI, NO. 34-B , SANKARANARAYANAN
(2). Address: STREET, TIRUNELVELI TOWN
wseaifl

7. Details of Known/Suspected/Unknown accused with full particulars
ezfihs / guuun_yhesiw / AsflWwng GHmb sri L iurLafleér weeaniowtear eflepsissr.

asiflwelebensy.

i ing by the complainant/Informant: PL-UUSSTET gpuld Rl &H0 Qubm
ST RIORS [ 2 T B BEEGSEIOT QUD Caiamaul mhE s

GhHoermufl’Lraryme / SaHal6 QSTGLUILATTL wanwll LB SEash Qar@LUUS6 STingin.
9. Particulars of the properties stolen/Involved:
SeTeumLULLL. / Sarellh@erarmer Q& mgEhZs&erfl6r aflaurib.
10. Total value of properties stolen/Involved:
SeTeumL_ ULl L / SerellD@eTarmer Q&g g sseflar QLMss wHli
. Inquest Report/ Un-natural death Case No. If
any:
Uewr efl#myencr oiml&ans / @UIMHeNSEES LOTHIET @MLIL| eTer gD B)T5HET6
12. FIR Contents !



Bl _—ﬂ

W saah PSS &GEELD / iz
Umﬂﬁwuuacmsﬁ:

Qe 02.04.2025 0 EBH TYMCE STND Blaneyy, , o @iy 256 gyiiaurry TAEOOEG@T g @
brer smad goou OUTDUAS @egs TUE Cghaata e mooboca OTBaH
UnenerumesT L FIHL, BTN 2 56] o %u el SIUTBETS! .65, 6Tedor 08/ F/C/ AC PPR/ Punyaos &t
Orsnyn BeLéssl QUDD E‘QPC'D-"_WGME Ly u gm&T BTITUTEr QF® &S6 aaor 34.p G_Tdm
Wsaflenws CFjHS BHTD Elﬂbpgu#[-ﬁuﬁlsﬁr @mw;a FwensTy B onifleme srerLeurgr BL IG5 TeiT
NETjugman Qubm 1900 LXVSES o5 Beirgnuos0BDU Bl GHm erer 23/2025 FLLO ey
271280BNS st L QsE UPA Qsiegg smw® SUTD Ndcny. dobs elr oo
Umleunsgn eoer 2ulf&GLD, LDEDITIq Uy gertd BT Sy sL6, wrflEkgF. o gmm'
Qsweurery , Hpepacad FLOTD Qg ree o L) GLIE): 8428900803 Ly 6TEUT:56/48/2013 [Bair- 2702 2025
QUDIBE: THET STale QbeNETTWITer) AHQUF g gy @Gms'ucajsﬁl LDTES&ST &Mesuglanm, B®aBCa,
QuTEer: Beapacasd WMLLD  Utengry ;' BTV 96 sawpgiemer  spe OGS SleuLDemeT
UMMBEGEGET pspas ELaSMa QO g gapomosd) & @ass aflss sirs eadugeser
Simeafldr 155D LSS uﬂ‘,T@&EB Caugrry | wEUIDSHIL BwT, aeTEsD £ B Geusd
WIQLLLD  uTenamuBIGSTLO LI Q_(BQ[ﬁsh(sguaﬁ ATE  LOSBNE  sagnf]l  LomE SieuLnaT
SiDwhgideTE. ABS GO U6 o - SO QLLTT USHMWE Caing opuflysss:emmssmer
Hipeyy. LGS WHELCLD PBFoE, agubywpdiey Wifle,

( L s & FEsEbhd 2 6aar. @hs WEHSawamaTuiledT 80k
UGS mssias LaflUMETISAT SiDieney a@émi@m@%ymé &\l ey aer Lﬂﬂﬂé’:ﬁﬁtmmﬁﬁ, CaHLIGE
LEGS LTSE@T, LOLET CUTED negy ) 5 HaHm6T apusons g oasz afés
VORDTIE. @ans DOBSVND@UIG sipeg,; o drar cidgays pad, OLALTS Haf . siETaman
@E@Unm.&c’r U@Sl.lﬂ]d_l umPba! su(HLo 1-055@!?&'5@, GHMUGET gHUGL LMWL 2 drarg. 63 @Dﬂ%&
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uguumguiley @FwWeLLL® QDL LGSS6! Sle, g Hy &SP BlaawwsHHr apad sHmUUL (R
weBDg. Qb5 Bmeuilsd CLOSTERID S8 Loghs 5 anneeor aaTEs9HEGe 2H& el omamea
RRFns npssa sPas LTalds umigedmg, CHELIGE WGHS WLISHMT Ll ser CuTarm
LoEga sfasr sLLEHOG UDDUTE QBT ' G § ;abs sflsslul @eens. @same Cpm
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sOoGwe ungistuy FlLildfley 15(1) LHDIb yysssam aarLgTo SFOOIGSL UTSSTULY FLLLD
Afley 17(1),2) &1 LIgWLh P& s la| Saner DGhSganenear Blfarsh wenpwns Larummmod wesr
DISUTCemer gHUESHW STTGISHETD § ssla CLarammn oS a6 81 UITSHLL
aff&Elouguin sienarafler SFILD SO0 EMTHE BLaqbmEEEED @ &S CaustT®ILb eTaTayld CHL &
Q&ETeTRCme. Heornd GUILIGES (Sd) WTIFRST 27/2/25 @ emesT UL L em&LILIL IS, Sir, Received the Petition and
Register a case in TVMCH P:S. Cr.No: 23/2025 U/S. 271, 280BNS on at 02.04.2025 at 19.00 hrs. (sd) T.Chelladurai SSI 02.04.2025,

Q5ar o5i oo seaVfE®EOW, ATBulldr UsT) LS QOETEE Saribd GHmeiwd
bPszmpn pOaf el DOABOCH Safsd BHGDEBHE ABILEWD QBT HEHLEMET
FLBSUULL 2 WIH&TH&Es6E al@lﬂﬂ!u-ltb allFTremeTSBETar @M HEanew TVMCH Sraid Blemeui
Erae 2 gefl Uamm) SHASIGTOFOUST JaTEErES Saa0 OFTUM TS UTTmaEES
0615 GG 6.
3 Action Taken: Since the above report reveals Commission of Offence(s) u/s as mentioned in iterm No.2, registered case and took up the
" investigation.

TRSSUIULL BLaEEams : GG SO WanDUTLlige 2 sratenes Lrley 2 -6b apliLlr L FIL

UfleLugwrer GHowns apsEd uBHe) Fig eoarmiess ADSHEQETETaTIUL LS

FIR read over to the Complainant/Informant, admitted to be correctly recorded and a copy given to the Complainant/Informant free of

cost.

r
W.5.9. GOHOWenouil LTeT(HES / HHeu60 5[55&1&5;@ L SSISESTLIY, 218 FAWns sws iUl @
QAGUUSTS gDHLISQSTETETLLL D), <SH60TLL. BE6 RETY QVAUFLONE QEBTOESELIUL LS.

14, Signature / Thumb Impression of the Complainant/Informant Signature of the Officer in-charge, Police Station
G&Howenpui L mer / Hsah @ETGUUaflE @UUL /ST Bleneuw QuTmICiL ojaueieuifler
QuGalre @CTeansL LSey saLILLD

15. Date & Time of despatch to the court: 02-04-2025 Name: CHELLADURAIT
BRLSTDEBIDE SNILLILCL N if

BTEHLD, GHITIHLD



Rank: SSI OF POLICE No.
Blemev eTenor

This is an Autheatic copy of System Genrated FIR down] 4od from TN Police Website (www.eservices.tmpolice.gov.in)
a(

on 414205 .. 1.45:09 pm
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FIRST INFORMATION REPORT
First Information Report (Under Section 173 BNSS)

L. District TRUNELVELI CITY P.S MEDICAL COLLEGE Year 2025 FIR No. 23
Date: 02-04- 2025

Sections
2. The Bharatiya Nyaya Sanhita (BNS), 2023 271
The Bharatiya Nyaya Sanhita (BNS), 2023 280

3.
(a) Occurrence of Offence Day: TUESDAY Date From: 25-02-2025

Time From:  14:00 Hrs Time To:

(b) Information received at PS. Date: 02-04- 2025 Time: 19:00 Hrs (c) General Diary
Reference:

Entry No(s)
4.
Type of Information: WRITTEN Time

5. Place of Occurrence: (a) Direction and Distance from PS: NORTH-WEST & 1.5 Km
Beat Number:

BEATI
(b) Address: In a part of the TVMCH hospital complex

(c) In case, outside limit of this Police Station, then the Name of P.S:

If so, then the name of that reason

(d) Complainant/Informant (a) Name: MARISANKAR

(b).Father's/Husband's Name:

(c) Date of birth

(d) Nationality : INDIAN

(e). Passport No.

(). Occupation: JION SECARATORY, NAM THAMILAN
KATCHI, NO. 34-B,
SANKARANARAYANAN STREET,
TIRUNELVELI TOWN

(). Address:

7. Complete details of the known/suspected/unknown accused.




Details of Known/Suspected/Unknown accused with full particulars don't know

Available through the current paper

8. Reasons for delay in reporting by the complainant/Informant: FLL M@ 10U
Delay in providing information on complaint filed by the complainant/informant
9. Details of stolen/stolen property.

10.Particulars of the properties stolen/Lavolved:

Total value of properties stolen/Involved:

1lInquest Report/ Un-natural death Case No. If any:
Postmortem report/unnatural death number if any

12. FIR Contents:

Today, on 02.04.2025, I, the Sub-Inspector of Police, TVMCH Police
Station, T.Sellathurai, while I was in charge of the police station, have already
registered a case against the Joint Secretary of the Tamil Party, Mr. Marishankar,
residing at the address 34-B, Sankara Narayan Street, Tirunelveli Town, as per the
N.K. No. 08/ F/C/ AC PPR/ Pin/2025 received by the Assistant Commissioner of
Police, Palayankottai Circle, Tirunelveli Town, under the current date of 19.00
271,280 BNS, under the Act. The details of the complaint are as follows. For all
beings, we are the Tamil Party, Marishankar, Joint Secretary, Tirunelveli Legislative
Assembly Constituency, Gaganam Naam Tamil Party reg No. 56/48/2015 Dated.
27.02.2025 Image Recipient: Commissioner of Police, Tirunelveli Metropolitan Police,
Tirunelveli, Subject: To take action against all the government employees who
burned the medical waste inside the premises of Palayamkottai, Tirunelveli District,
without properly disposing of medical waste. Respected Sir, Greetings, Tirunelveli is
located in Palayamkottai, Tirunelveli District. Thousands of people from the local
area come and get treatment through the Government Medical College Hospital, the
origin of this hospital. Here, all the facilities like maternity treatment, fracture unit,
general medicine, X-ray are available. In one part of this hospital, medical staff are
secretly burning medical waste such as surgical waste, tonic bottles, capsules,
tablets, cards. Due to this, there is a risk of diseases for the people living in MGR
Nagar, Periyar Nagar, and Annai Indira Nagar areas near the hospital. All the news
about this is continuously coming out in the media. (Already last December, Kerala's
medical waste was dumped in our district and caused a huge stir. It is noteworthy
that a related case is also pending in the Green Tribunal (O.A.NO. 312/2024). Now,
the fact that a similar incident is happening in the district government hospital is a



big crime. Because the Tamil Nadu Pollution Control Board has been continuously
urging all the hospitals in Tamil Nadu to operate under the Medical Waste
Management Rules 2016 and has been systematically monitoring the hospitals. All
the hospital waste of our district is being disposed of through the Medical Waste
Treatment Plant operating in Parappadi near Nanguneri. In this situation, a large
amount of medical waste such as surgical waste, tonic bottles, capsules, medicine
tablets and other medical waste has been illegally dumped and burned inside the
above government hospital premises. This has created a situation where there is a
risk of disease spread, soil pollution, air pollution and environmental pollution.
Therefore, I request that criminal action be taken against all the government
employees who illegally dumped medical waste and burned it inside the hospital
premises, thereby harming the general public and the environment, and that, as per
Section 15(1) of the Environmental Protection Act and Section 17(1),(2) of the
Environmental Protection Act, since it is a government department, the hospital
administration has not properly followed the solid waste management rules and that
departmental action be taken against all of them. Thank you for this (Sd)
Marishankar 27/2/25 Attachment: Photos. Sir, Received the Petition and Register a
case in TVMCH P.S. Cr.No: 23/2025 UJ/S. 271, 280BNS on at 02.04.2025 at 19.00 hus.
(sd) T.Chelladurai SSI 02.04.2025.

I'sent the original first information report, along with the plaintiff's complaint, to the
court of the Hon'ble Criminal Judicial Magistrate No. 1, Tirunelveli, and sent other
copies to the concerned high officials. I informed the TVMCH Police Station
Assistant Inspector Mr. A. Arulselvan and placed a copy for his inspection.

13. Action Taken: Since the above report reveals Commission of Offence(s) u/s as
mentioned in item No.2, registered case and took up the investigation.

Action taken: The above criminal complaint is in accordance with the law stated in
Section 2.

A case was registered as a class action and taken up for investigation. The FIR was
read over to the Complainant/Informant, admitted to be correctly recorded and a
copy given to the Complainant/Informant free of cost to the complainant/informant
Accepted and accordingly a copy

14. Signature/Thumb Impression of the Complainant/Informant
Signature/Fingerprint of the complainant/informant.

15. Date & Time of despatch to the court:

Date and time of sending to court

Read it and see if it is written correctly. 02-04-2025

Given free of charge. Signature of the Officer in-charge, Police Station Name:
CHELLADURAIT

/b
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BETWEEN

G .Chidambaram,
S/ 0.Gurnnathan, ... Applicant
AND
1. The Principal Chief Secretary to
Govt of Tamilnadu, Secretariat,

and 6 others ... Respondent-

AddI-Typedset of Papers

M/S. DMAHARAJA, (128/2022)
MMADHANKUMAR (3149 /2022),
G.GOWTHAM (5153/2021)
R. SARAVANAPANDIYAN (3161 / 2022).
Counsel for Applicant
8608617967



